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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on 26" November.
2021. '

L. A. BILL No. 33 of 2021.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH FISCAL
RESPONSIBILITY AND BUDGET MANAGEMENT ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy-
second Year of the Republic of India as follows:- Short title and

y t
5 (1) This Act may be called the Andhra Pradesh Fiscal Responsibility and Budget Sl i

Management (Amendment) Act, 2021,

(2) It shall come into force on such date as the State Government may by -
notification, appoint.

2. In the Andhra Pradesh Fiscal Responsibility and Budget Management Act,

2005, in sub-section (2) of section 9,- DA D

(1) after clause (a),the following new clause (aa) shall be inserted, namely,- section 9,
“ (aa) Provided that for the financial years from 2021-22 to 2025-26, the
Revenue Deficit shall be contained within the limits prescribed b_eiow Act 34 of 2005.
Year % of GSDP
2021-22° 3.6
2022-23 3.3
2023-24 3.0
. 2024-25 2.7
2025-26 2.4
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() after clause (b),the following new clause (bb) shail be inserted, namely,-

“ (bb) Provided further that for the financial years from 2021-22 to
2025-26, the Fiscal Deficit shall be contained within the limits prescribe
below. These limits are including the additional borrowing of 0.5% of
GSDP allowed for performance in power sector vide Govt of India

letter F.N0.40(2) PF-S/2020-21 dated 09.06.2021. :

Year % of GSDP
2021-22 5.0
oy o 45
2023-24 4.0
2024-25 4.0
2025-26 35

()  after clause (ccc),the following new clause (ccec) shall be inserted,
namely,-

“(ceec) ensure that for the financial years from 2021-22 to 2025-26, the
outstanding total liabilities excluding Government Guarantees shall be
contained within the limits prescribed below:

Year % of GSDP
2021-22 35.6
2022-23 36.3
2023-24 g
202425 35.8
2025-26 385

()  Inclause (d), for the expression “90 per cent” the expression “180 per
cent” shall be substituted. :
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STATEMENT OF OBJECTS AND REASONS

The bifurcation of the State of Andhra Pradesh has caused structural changes in the State’s economy
and this has led to the Successor State of Andhra Pradesh inheriting huge Revenue Deficit compared to the
erstwhile State which was revenue surplus. ;

During the bifurcation, assets were divided between the Andhra Pradesh and Telangana on location
basis, whereas liabilities were apportioned on population basis. Considering that virtually all the major
assets are located in and around Hyderabad city, which has since become an integral part of Telangana
State, notwithstanding it being the common Capital, Andhra Pradesh has forfeited major economic assets,
lost several institutions, lost revenue, lost substantial strength in service sector; lost industries, and inherited
massive amount of liabilities without having the wherewithal to service them. Thus, the damage inflicted by
the bifurcation of the State of Andhra Pradesh had disastrous impact on economic and financial parameters
of the State.

: Subsequently, the outbreak of Covid - 19, which originated from Wuhan, China has spread rapidly
across the world and has pushed the State’s economy in doldrums. The unprecedented measures adopted
to contain its spread, including lock down, had serious impact on the resources of the State Government,
causing a substantial reduction in realization of State Own Revenues, while the expenditure on health care/

 preventive measures was inevitably stepped up in Financial year 2020 -21 /2021-22.

With reference to the award of XVFC from 2021 - 26, it may be noted that the share of Andhra
‘Pradesh is horizontal devolution of central transfers has considerably reduced. These added constrains
only compounded the fiscal stress arising from the State bifurcation.

Post-reorganization, the Successor State of Andhra Pradesh was left with regions of low economic
capacity. The backward North Coastal districts, the Rayalaseema region & Prakasam district, together
cover 67.7 % of the geographical area and 56.5% of the State’s population. The disadvantages arising
from the uneven division of resources is likely to circumscribe the long run growth prospects of Andhra
Pradesh.

Accordingly, Government have decided to amend the Andhra Pradesh Fiscal Responsibility and
Budget Management Act, 2005 (Act No.34 of 2005) suitably.

The bill seeks to _give effect to the above decision.

BUGGANA RAJENDRANATH
Minister for Finance and Planning,
Legislative Affairs
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Fiscal Responsibility and Budget Management (Amendment) Bill, 2021,
after it is passed by the Legislature of the State may be submitted to the governor for his assent under
article 200 of the Constitution of India.

BUGGANA RAJENDRANATH
Minister for Finance and Planning,
Legislative Affairs

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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